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IN THE CENI'RAL N)MINISTP-.A'I' r\IE TR IDU~.L 
.JQ)HPtR BElCH 

Original Application No. 283 of 1996. 

Jodhpur the 13th day of January,1998 • 

.. -. 
Smt.. Bhart i Sakya 'W/O Sh. Sanj ay Sakya., iflt.ged about 32 

' 

years, Rjo Quarter No. L-260-D, lf{orkshop Colony, Nor-

thern Railway, Jod.hpur (Rajasthan), Presently -.;..,rorking 

as Senior Clerk in the Office of the Raihiay Stores, 

o.c.o• s Office, Nor.thern RaiJv;ray, Jodhpur. 

••• Applicant 

1. thion of India thr'ough Genez:· al Manager ,Northern 

RaLl~J ay, Baroda House, l~"" Delhi .. 

~ ·::. 2. 'l'he District Contr ol1er of Stores, Norther·n R~i h1ay, 

~ . ··'·.--- Jedhpur. 
' ... ". 

·-· 

HDN' BIE MR. • A • K. HlS AA I J ID IC JJ\ L l/IEMBER 

·-· 
lr?re sent : 
-~- ... -~ 

1-tr. s.K.Malik, AdvOCate I for the Applicant. 

Mr. R.'f<.Soni, Advocate, for the Resporrlents • 

. ........ 

ORDER 

.~;tvriSRA:~ _ 3 D 
- ..:__::::_-.~ 

Applicant has moved this D.-A~ with the ".PC ayer, 

that ttl€ order dated 24.7.1996 (Annex.A/1) issued by the 

respondent No. 2 be qua shed and the respondents re d it-ected 
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to finalise the repre sentatiOn3 Of the applicant for. 

allotment of quarter ~nd electrical charges as per the 

meter reading. Applicant has also prayed that a 

direction be' also issued to regular ise the dama ge rent 

recovery. 

· 2.. Notice Of this O.A.. was given to the respondents 

who have fi.lad their reply in which they have stated 

that the applicant had entered into an un-authorised occupa-

tion of the Rail\'1ay quarter. However, the order Annex. 

A-1 has teen withdrawn by another office order issued by 

the respondent No. 2 on 16.9 .199'?3 (t\nnex.R-1) • 

3. After the respondents hatl· fi.led their reply 

they \~ere given an opportunity to dispo~ Of the repre-

sentationsof the applicant in resr:ect of allotment I 

·-~Occupation of the Rail\..ray quarter and also the matter 

-- _J:"e lating to electrical charges. But the respom ent s 

could not dispose.::: Of the sarre because the entire file 

relating;- to the present controversy. was summoned by the 

feadquarter at Delhi and thus the matter remained pending 

before the Tribunal also. 

4. We have heard the learned counsel for the part.ies 

and gone through the record; 

. 5. The applicant has challenged the recovery of 

damage rent on the grourrl that l:efore imposing the damage 

rent no opportunity was given to t~ applicE:nt and her 

case re lat ing to ~xttiRQt ~ circumstances in which she 

occupied the Government quart.er, was not considered but 

the order by which the damage rent has been imposed on the 



applicant and recovery was initiated was withdrawn 

by the respondent No.2. In view Of the withdrawal Of 

the impugned order the apr..rehansiori Of recovery of 

damage rent cannot be said to be existing as against 

the applicant. However, the matter relating tO cccu-

pation of Govermrent quarter and regula.risation or 

otherwi~ thereof and the matter relating to electrical 

charges, Et..(#) st".ill perrling befo.r;e the authorities. Qn 

~~~ this count, the learned counsel for respondents has 
I 

. submitted that the applicant was departnentally dealt-

with and in a disciplinary matter punishment order has 

been passed GJ3ut in my opinion initiat.ion of departmental 

proceedings against the applicant on tha ground Of 

' 
un.,.authorised occupation of quarter is absolutely a 

different.m&tter and considering the prayer Of allot­

ment/regular isation of Government quarter is another 

matter. At this stage I I would not like to further lOok.~ 

into this a.s,t:ect of the case. But from the record, it. 

,_ ·appears. that the respqndents have not disposed Of the 

applicant • s rep;resentation in res:r;ect Of th3se two 

as:pects. Therefore, the tO.A. can be decided by issuing 

directicns to the respondents to dispose of appl.:icant's 

-J- representation dated 9.3.1993 and subsequent represen-
'·\ 

tations on the point, if the same have nQt already been 

decided, within a l·easonable time. 

6. I, therefore, accept the O.A. in part· and 

direct that the respondents should decide the represen­

tations of the applicant dated 9.3.1993; 22.11.1994, 

4.8.1995 and 19.6.1996, if not yet decided, within a 

periOd of six months. from tOclay. T.he copies Of theiJe 

representations are already in possession of the res-

pondentsoas admitted by the counsel for the respondents. 

7 d The parties are left to bear their own costs. 

mehta_ 

~~ 
(A • K.NISRA) 

Judie ial Hem'ber 
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